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in making investment in . hares of Indian 
companies in order to improve the share-
markets in the interest of the general class 
of shareholders ? 

THE MINISTER OF FINANCE (StiR] 
PRANAB MUKHERJEE) : (a) and (b) Yes, 
Sir. Prices of shares DeM of Ltd. and Escorts 
Ltd. on the Delhi Stock Exchange declined 
sharply from Rs. 89.00 and Rs. 61.50 on 
the 1 st July, 1983 to Rs. 81. 87 and Rs. 56.75 
on the 4th July, 1983 and furtber to Rs. 
71.75 and Rs. 55.50 on the 5th July, 1983 
respectively. (The market was closed on 
the 2nd and 3rd July, 1983 This ha been 
mainly due to reports a ppearing In a section 
of the press about the Reserve Bank of 
India having directed the Punjab NJ.tional 
Bank not to credit the am unt of R '. 1.07 
crores remitted by 13 companie of U. K. t 
the acc')UQt of Mjs R j.inm Bh in and 
Company, members of Delhi Sto..,k Exchange, 
who have 1.>,,<;:11 pur~hasing , ~ l are of Escorts 
and DCM on bl!half of th '..:se 13 overseas 
companies. Prices of DC M and E 'corts 
have, however, recovered parrially anJ were 
quoted at R. 78.00 and Rs . 59.25 respec-
tively on the 26th Ju ly, 1983 . 

(c) It is not true that a fall in the 
prices of shares of DCM tt nd Escorts wit-
nessed on the 4th and 5th July, 19 3 due 
to the factors indicated above had aff.lCled 
the 11l>o-re5ident interest in making inves t-
ment ill hart::s of lndian comp~nies. The 
qu\! ;r io:1 of GJvemm~nt t king any special 
act ion t res t0ri! llJ l -r~ ,id~nt interest in 
making investment in share f Jnd141l com· 
panies does not therefore , ari se. 

Implementation~ of Instructions issued 
by RB( to Curb Incidents of Frauds, 

orruption and Malpractices 

Il08. SHRI GHUFRAN AZAM : 
KUMARI PUSHPA DEYI 
SINGH: 
SHRl AMAR ROYPRADHAN : 
SHRI NAWAL I\ISHORE 
SHARMA: Will the Minister of 

FINANe be plea ed to state: 

(a) whether the Reserve Bank of India 
has recently issued instructions to aU banks 

in the country to strengthen internal control 
to safeguard and curb the growing incidence 
of frauds, corruption and malpractices' 

(b) if so, details of the j nstructions 
i sued to all banks; and 

(c) what steps Government have taken 
to check whether the instructions issued by 
the RBI are properly implemented in 
the banks: 

THE DEPUTY MJ 1ST R IN THE 
MINISTRY OF FINANCE (SHRl JANAR-
DHAN POOJARY) : (a) to (C) The Reserv'! 
Bank of lndia and the Government have 
advised the banks to strengthen the control 
mechani m including the internal audit j 
in p~ction machinery m~ke them effecti ve 
' 0 a to eliminate the scope of fraud s and 
malpractices and to take note of warn ing sig-
nals, like non-submis i n or in gular submis-
ion of con trol return, ar rears in lIou -keep-

ing and affluent living of employees beyond 
their means. Banks h:iVe also been asked 
t take a s~rious view ._,r the irregularities 
committed by the employees and to give 
puni shment t delinquent staff befitting the 
. erioll sness of the irregularity. They have 
a lso been advi ed t\) ensure quick disposal 
{ f Jep:utmental c!1I.juiries and to repon lhe 
progress to their Boards of Directors 
per ioJically. The RBI bas also t up a 
Cell which will INTER ALIA closely 
monitor implementation of the variou. 
guidelines given to banks by the RBI with 
a view to prlCventing frauds. 

These issues are also discussed at the meeting 
of the Chief Executives of public sector 1~3nks 
taken by the Finance Minister. Re~cnt ly 

a meeting of the Colier Executives of public 
sector banks was held at New Delhi on 
J 4A·83 and the issues having a bearing on 
minimising the incidents of frauds were 
discussed among other items. 

Parronfzing of Tea Councils in UK, USA 
and Canada by India 

1109. SHRI SHUSHIL BHATTA-
CHARYA : Will the Minister of 
COMMERCE be pleased to tate: 




